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RAMESH NAIR    

 
The issue involved in the present case is that whether the appellant is 

entitled for Cenvat Credit in respect of the services of insurance of staff and export 

for the period June 2016 to March 2017. The lower authorities rejected the claim of 

Cenvat Credit on the ground that the appellant have not produced the policy 

documents before the Adjudicating Authority as well as before the first appellate 

authority. 

 

2. None appeared on behalf of the appellant despite notices being sent on 

07.03.2019, 06.10.2021 and 29.11.2021. 
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3. Shri Shri G. Kirupanandan, learned Superintendent (Authorised 

Representative) appearing on behalf of the Revenue reiterates the findings of the 

impugned order. He submits that Commissioner (Appeals) rejected the claim on the 

ground that the appellant have not submitted the policy documents to verify 

whether the insurance services were used in or in relation to the manufacture of 

their final product.  

 

4. I have carefully considered the submission made by learned Authorised 

Representative and perused the record. I find that learned Commissioner (Appeals) 

has dismissed the appeal denying the Cenvat Credit on the ground that the 

appellant has not produced the policy documents. I prima facie agree with the 

reasoning given by the learned Commissioner (Appeal). However, in the interest of 

justice, one opportunity can be given to the appellant. Accordingly, we direct the 

appellant to present their case with the documentary evidence like the insurance 

policy documents, etc. to justify their claim that the said services falls under the 

definition of input services in terms of Rule 2 (l) of Cenvat Credit Rules, 2004. 

Accordingly, the impugned order is set aside, appeal is remanded to the 

Adjudicating Authority. 

(Dictated and pronounced in the open court) 

 

(RAMESH NAIR) 

MEMBER (JUDICIAL)  

 
Diksha 


